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8ORJE 	.12.1999.  

Counsel for both sides present. 

M.A. 785 of 1999 is not pressed arid it is 

accordingly dismis sed. 

s r euested by cou na ci, this 

iA No.836/99 is taken up alorigwith the Original 

Applicarion No.195/99.iearJ both sides..-The 

Original Application No.195/99 has been filed 

for eishiflq the order of transfer of applicant 

from jambaipur to illantabanihi.It is submitted 

by learned counsel for applicant arid also 

agreed by learned Mitional tridirig Counsel 

for the Jep,rtmeit that the order has sirce 

been recalled.Hence the Original Application has 

become inlEructuous. 

In this MA No.836/99 the original 

applicant prays for issue of a direction to the 

Respondent No.3 to consider hts represTntation 

dated 25.11.1999 uriJer Annexure-12 for posting 

of the applicant iri the personnel or Eflect. 

Jepartment.ince the OA has bome infructuous, 

this prayer in this MA can not be considered 

beirig a separate cause of actiori.o this MA 

is disposed of accordingly. 
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